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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
|
AT HYDERABAD. : |

0.A.No.867/92, |  Date of Judgement /4% S=£(59 % :
Smt. R,Ramalaxmi .o Applicanti . |
|
Vs.

1. The Chief Postmaster-General,
A.P.Circle, Hyderabad,

2. The Sf. Supdt. of Post Offices,
Hyderabad City Division,
Hyderabad-500001. i

3. The Estate Officer,

O0/0 the Chief Postmaster-General, :
a.P,Circle, Hyderabad. .. Respondents.

Counsel for the Applicant : Shri K.Sndhakar Reddy
Counsel for the Respbndents : Shri N.RiDevaraj. sr. CGSC
CORAM ¢

Hon'ble shri R.Balasubramanian : Member (A)

Hon'ble shri C.J.Roy : Member(J)
I Judgement as per Hon'ble Shrl R.Balasubramanian,uembeﬁ(A)i

This application filed by Smt. R.kamalaxmi againstf
the Chief Postmaster-General, A.P.Cirq1e, Hyderabad & i
2 others under section 19 of the Administrative Tribunals
Act, 1985 prays for a direction to the respondents to issue
appointment orders in Group 'D' on compassionate groundL

pursuant to the letter No.RE/1-26/81/90 4t, 13.11,.91,

2. Subsequent to the death of the applicant's husband
on 21.,12,.89, the Postmaster-General has issued the letter
dt.13,11.9) which is addressed to the Sr. Supdt. of Post

Offices, Hyderabad South East Division, Hyderabad. In this

letter addressed to the sr, Supdt. of Post Offices,

Sr. Supdt. of Post Offices, Hyderabad|City Division

the decision ‘of the Postmaster-General to appoint ,
» ]

the applicant as a special case on compassionate grounds

! ‘....2;

| i



j;\%gf

P

- 5. ' As regards the quarter, we are tola clearly that ﬁhe
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has been conveyed, However, certain formalities have to be

observed. The Sr. Supdt, of Post Offices, Hyderabad South
’ o M B

East Division was also required to be informed of the decision
E Ctake , X

andkfurther action taken for her appointment after observing

the formalities like verifying the origina# educational

qualifications etc. The Sr. Supdt. o?bos;IOffices was also

required to 1n£imate the daté_of appointmgnt to the

Postmaster-General, Not getting the appo;ntment, the

applicant has approached this Tribunal with this 0.A,

3. There i{s no counter affidavit filedfip this case,
However, on a different subject viz: eviction from the quarter,
an interim order was given directing the'respondents to

maintain statusquo in respect of occupation of quarter

- t11l1 the disposal of this 0.a,

4. We have examined the case and heard S/Shri K.Sudhakar

Reddy and N.R.Devaraj for the rival si@es, The actual siti
regarding completion of férmalities i3 not made known to the
'Bencﬁ.' Under these circumstances, we;fefrain from giving
any 5pecif1c direction on this séore.‘ However, éince the
competenf»authdrity has already taken a decision to offer
compassionate appointmenf and also-difected the subordinate
officers to take necessgry action, it 1s'our fond hope that

the action on this front would materialise S00N.

applicant is not entitléd to the type of quarter which was
allotged to her deceased husband and wﬁich éheris continui
to occcupy since 1989."It is also aileged by the responden
that she is nbt paying:rent in accordance with the r:E;s.

The question of allotment ofra qﬁaq&er to her does nct ari
at this stage since shé haé not begn abpointed even to th
of Group-D. The réspondéﬁt; ére wéll within their right

to evict her according to the rules. However, taking int

account the circumstances in which she is placed, WJ dire




'Copy to:=-
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the respondents to permit her to occupy the quarter till thg

and of January, 1993 provided she pays the rent in accordance
with the rules of the Department, Either for non-payment of
‘ 1dﬁujﬁuvu.1a cankion e, |
rent as per rules or after January. 1993Athe respondents are
at liberty to evict her even if she is in the meantime givJ

appointment in the post of Group=D.

6. With the above directions the application 1s disposed of

with no order as to costs,

( R, Balasubramanian ) ( ¢{J,Roy )
Member (A) . Member (J).

| L,\r,,ﬁ l
Dafed: \Q’ Qctober, 1992, :

Y

Deputy Regijtrar(Judl o)

o

1. The Chief Postmaster-General, A.P.Circle, Hyderabad.

2, The Sr. Supdt. of Post Offices, Hyde ~abad City Division,
Hyderabad-001.

3. The Estate Officer, 0/0 the Chief Po»tmaster General A.P.
'Circle, Hyderabad.

4, One copy to Sri. K.Sudhakar Redly, advocate, CAT, Hyd.
5. One copy to Sri, N.R.Devaraj, Sr. CGéC, CAT, Hvad.

6. One spare CODPY.

Rsm/-
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